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Mgr. CHAIRMAN : All these
questions might be put later. The

specch is over now and the Budget
debate is closed.

STATEMENT RE. ADVERSE TRADE
BALANCE

MR. CHAIRMAN : There was a motion the
other day regarding the huge adverse balance
of trade resulting in a deficit of 40 crores in the
month of April alone. The hon. Minister has
agreed to make a statement on that question
now.
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THE MINISTER ForR COMMERCE AND
INDUSTRY (SHRI T T
KRISHNAMACHARI ) : Sir, speaking

technically, the subject falls within the
purview of my hon. colleague the Finance
Minister, as if it were a question of regulation
of foreign exchange but | would inform the
House that trade deficits in a month, drawn
away from the context of trade over a
period, often reveal a picture which has no
bearing with the reality of the situation. | do
not know if the hon. Members of this House
have read that portion of the speech of my
hon. colleague, the Finance Minister, when
he introduced the Budget in the other House,
where | think he has mentioned that he had
planned for a deficit for the period prior to
the month which is mentioned in this motion.
We do sometimes plan for a deficit but so far
as this particular month is concerned, it might
be the one month where we might have had a
deficit of 40 or even 80 crores. That does not
mean that the overall deficit over a period
would be something of the same magnitude.
Even if it were so, | would like to say that the
foreign exchange resources of this country are
adequate enough to cover an  unforeseen
contingency of that category, unfortunate as
it may be. It is not a matter of great public
interest and if my hon. friend who has tabled
this motion would wait and see, he might find
that in the course of the next seven months
after April, the position might definitely
improve, other things being equal.

SHRI B. GUPTA (West Bengal) : Is it or is
it not a fact, may | ask on a point of
clarification, that during the five years of the
Congress rule, except for one year, every year
we have had a deficit in the balance of
payments ? Even in the Government's
publication "India in World Economy" it is
clearly stated that in the first year of India's
freedom—that is how they call it— there was
an overall deficit balance to the extent of 150
crores. It is there in the Government
publication and it is no use making such
statements to mislead the public.  The fact
remains'
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that you are running into deficits and to meet it
you are exhausting our foreign exchange
assets.

MR. CHAIRMAN : The question was about
the adverse balances in the month of April and
the answer was "Wait for some time, and you
will see that these adverse balances are not real
ones." The other question as to what happened
five years ago is not a matter for our
consideration now.

THE INDIAN TARIFF

AMENDMENT) BILL

(SECOND

THE MINSTER ForR COMMERCE AND
INDUSTRY (SHRI T. T. KRISHNAMACHARI) :'
Sir, | move:

That the Bill further to amend the Indian
Tariff Act, 1934, as passed by the House of the
People be taken into consideration.

Sir, this Bill is a non-controversial and
innocuous measure. Protection is sought to be
granted to seven groups of industries and with
the exception of one, namely the zip fastener
industry all the other industries now enjoy
protection or rather have been enjoying
protection.

In regard to the details covered by this Bill |
will take up the first group Df items, namely,
sago flour, starch and farina. The Tariff Board
have examined the case for protection for this
jroup and have come to the conclusion :hat
protection should be granted to he starch
industry, till December [954. Hon. Members
might have -ead the report of the Tariff Board
in :his connection and | think it would be
jnnecessary for me to detail the reasons vhy
the Government have thought it it to accept
the recommendation of the rariff Board.

Speaking about this industry, the ;apacity of
this industry for producing itarch is much
greater than its actual output. The vicissitudes
that this ndustry has been undergoing have
)een largely due to the fact of our nability to
supply maize, because of



